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(v) NEED vOR TAKING OVER TIIE
MANAGEMENT OF Sioupur CoTioN
TEXTILE MILL, SIDHPUR,

SHRI AIISAN JAFRI (Ahmedabad):
Madam Chairman, Sidhpur Cotton
Textile Mill at Sidhpur has been closed
sinre last three months and nearly
23,000 workers have gone jobless, The
mill has been closed due to inelivient
management. The atteniion of the
Government was drawn several times
by the workers towards the ms-
management practices of the manage-
ment but no attention was paid. In
the result the mill has been closed
down adding 2500 workers in the huge
army of unemployed in the country.

There is no likelihood of reopening
of the mill in the near future by the
old management and if at all 1t 1s re-
opened by the said management, it
will fail to give smooth and clean ad-
<ninistration

The Nationa] efforts so far did not
achieve the goal of cloth production in
the country. The Central Government
are announcing time and again 1ts
policy regarding the cloth production
and the textile industry but with no
results.

Instead of reducing the unemgloy-
ment, such closures of ugits in the
various parts of the country, the pro-
blem is becoming acute and the in-
vestment of crores of rupees is becom-
ing idle adding to the gross national
loss.

The Government has adopted the
policy of not taking over of such sick
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units declaring that such units will be
given to profit making units but the
procedure 1s lengthy and does not help
quickly. Particulatly when the milk
machineries are good and man.agement
18 heen upory closing 1l. Sidhpur Textile
Mill 15 a pond example in this.

1 request the Government {o come
torward 1umediately to take over the
rmlls jmmediately to help the produc-
tivn of cloth in the country and 1 will
dalso request the Government not  to
usk for the Repori under Sectinn 18A
of the Industrial Development and
Control Act of 1961 and take over the
mill straight-forward looking to the
peculiar gituation prevailing of Sidhpur
Mill and help the lot of the workers.

MERCHANT SHIPPING (SECOND
AMENDMENT) BILL

MR. CHAIRMAN: The House will
now take up consideration of Rajye
Sabha Amendments. Now, I would
like to pomnt out before the Minister
moves the amendments that they are
purely of a verbal or technical nature.
It only concerns changing the figure
and the datea

THE MINISTER QOF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): 1 beg to move:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Merchant
Shipping Act, 1858, be taken into-:
consideration: —

Enacting Formule
(1) That at page 1, line 1, for the-
word “Twentyninth* the word
“Thirtieth” be substitwde.

Clause 1

(2) That at page 1, line 3, the word
“Second” be omitted.

(3) That at page 1, line 4, for the-
figure “1978” the figure “1978” be-
subsgtituted.
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Cluuse 2

(4) That al page 1, line 13, for the
words, brackets and figure " (Second
Amendment) Acl, 1878" the words,
brackets and figure *(Amendment)
Act, 1978" be substiluted.”

SHR] B. RACHAJAH (Chamaraja-
nagar): This Biill gerves a very
limiteq purpuse, Il wiil have a dis-
criminatory effect on the persons
working 1n the field of navigation,
The changes are consequential, but
still, this Bill attiacts Article 14 of the
Constitution.

MR, CHAIRMAN: This has been
discussed when the Bill came up here
originally. This is not the occasion for
repeating that discussion.

SHRI B. RACHAIAH: The Minister
has given an assurance that he would
bring in a comprehensive Bill cover-
ing all aspects of navigation, and of
service conditions of the personnel.
I want to know when those improve-
ments in the service conditions of the
perscnnel will be brought about.

SHRI VAYALAR RAVI (Chirayin-
kil): This Bill has been debated al-
ready. [ will not repeat the points made
earlier. The whole purpose of the am-
endments, as I have understood them,
is to limit the scope for people leaving
service before a certain period. The Mi-
nister feels that the availability of
trained hands to serve our own country
ig very limited. When we train people,
we want that their services should
be utilized in this country for 4 years.
We lack adequate number of trained
handg in the country. This is the sub-
stance of the Bill.

When the Minister himself goes
through the report made in this con-
nection, he will see that the number
of trained people is so limited. The
Minister is a miser in giving training
to people. He mentioned 6 .ralning
cerfres—1 have not read the report—
2 in Caleutta and 4 in Bombay. Does'
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he think that Bombay angq Calcutta
are the only areas where we can estab-
hish training centres and give traininz
to 700 or B0O people in this country of
600 million pecople which has so many
unempioyed persons? There ;5 scope
for establishing training centres in
Madras, Tuticorin and Cochin,  What
prevents the Mnister fiom establising
the traiming centres there and training
employecs whom he can lend to other
countries and earn money? I am not
accusing the present Mimster. He 15
there only for the last 2 years,

I was surprised to know andcther
thing. The pilols gre so scarce jn thiz
country, ang they are so much in
demand—pilots, second commanding
officers and sea-men are in demand
1 want the Minister to reply to these
points and to see that Cochin gets &
training centre,

CHAND RAM): Mr. Chairman, I am
thankful to the three hon. Members
who have suggested some concerts
measures for the intake of the tramees.
1 can only assure them, specially Mr.
Rachaiah and Mr. Vayalar Ravi
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that we are already seized of this
matter. In fact, the remedy does not
lie in restricting these irained people
from gning abroad. 7 have my full
symonthy with them; and I have
assuled them that no undue harass-
ment will be caused to them. We will
use this measure only when it is neces-
sary in the national interest. I assur-
ed the maritime union and their leader,
Mr Kolm al] the necessary help So
far as arrangement for training is con-
cerned, I have already taken steps in
respert of 250 cadets which we are
training at the moment, Previously,
we woie training 125 cadets; from 125,
we heve increased the number to 250
cadets. Now, [ am trying to see that
this number of 250 cadets be increased
to 500 per annum. And I am trying
to get another fulfledged training ship
from abroad for which I had sent my
Direcin~-General of Shipping to locate
one. He is going to submit a report
in that regard; and afier that report is
considered, we will certainly, with the
help of the Finance Ministry, acquire
another training ship on the lines of
T.S. Rajinder. I have asked the DG
to make ship by ship assessment to
see whether the present capacity of
the ships can be increased.

So far as maritime engineering
officerg are concerned, there are two
institutions. One is at Calcutta and
another is at Bombay. Here also, I
am trying to see that the number of
present cadets of 100 is increased to
200 per year. I think the hon. Mem-
bers know that there is a great short-
age of pilots and navigation officers.
Mr. Rachaiah has pointed out that I
did assure the House that 1 wil] bring
forward a comprehensive and con-
solidated Bill But this is a very minor
amendment. In fact, this Bill had been
passed by the House itself; and then
it was transmitted to the Rajya Sabha.
The Raiya Sabha had made certein
amendments; and these amendments,
as you were pleased to remark, are of
a very technical nature. And, there-
fore, 1 can, once again, assure Mr.
Rachalah that certainly I will be able
to bring forward some kind of a com-
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prehensive and consolidated Bill at
some suitable time,

MR CHAIRMAN: As early as pos-
sible.

SHR;1 CHAND RAM: So far as
Shrimat; Ahilya Rangnekar's com-
plaint about admission and qualifica-
tion, ete. is concerned, I will try to
fing it out But the minimum qusli-
fication 1s Inter-Science Previously all
those boys who were Matriculates with
science were admitted. But the course
was for two years. Now, in order to
increase the intake, I have reducej the
course to one year. But the qualifica-
tion has to be raised from Matriculate
to Inter Science of 104-2. The quali-
fication was enhanced only to enable
us to increase the intake.

SHRIMATI AHILYA P. RANGNE-
KAR' This time, the Bombay Univer-
sity exempted all students from ap-
pearing in Inter Science; and then they
did not get a certificate of promotion
from the Bombay University.

SHR] CHAND RAM: That marter
of the question I will have to examine;
and there is a great competition {o get
admission into these institutions,

MR. CHAIRMAN: Mr. Ravi had
pointed out about the shortage.

SHRI CHAND RAM: I will appeal
to the hon. Members that this iz &
very minor amendment of g technical
nature, I hope the House will pass it.

MR. CHAIRMAN: The question is:

“That the following amendments
made by Rajya Sabha in the Bill
further to amend the Merchant
Shipping Act, 1958 be taken into
consideration: —

Enacting Formula

(1) That at page 1, line 1, for the
word “Twentyninth” the word “Thir-
tieth’” be substituted.”
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Clause 1

(2) That at page 1, line 3, the
word “Second” be omitted,

(3) That at page 1, line 4, for the
figure “1978" the figure “1979" be
substituted.

14.47 hrs,
Clause 2

(4) That at page 1, lme 13, for the
words, brackets and figure ‘‘(Second
Amendment) Act, 1978” the words,
brackets and figure “(Amendment)
Act, 1978" be substituted.

The motion was adopled.

MR. CHAIRMAN: Now, we will
take up amendments, First, the
Enacting Formula. The question is:

“That at page 1, line 1, for the
word ‘Twentyninth’ the word ‘Thir-
tieth" be substituted»

The motioy, was adopted.

MR. CHAIRMAN: Now we take up
amendments to clause 1. The gquestion
is;

“That at page 1, line 3, the word
“Second” be omitted.”

The motion was adopted.

MR. CHAIRMAN: The question is:

“That at page 1, line 4, for the
figure ¢‘1978', the figure ‘1979', be
substituted.”

The motion was adopted.

MR. CHAIRMAN: Now we take up

=mendment in clause 2. The guestion
-ist

“That at page 1, line 13, for the
words, brackets and figure ‘(Second
Amendment) Act, 1078’ the words,
brackets and figure ‘(Amendment)
Act, 1979' be substituted.”

The motion was adopted.

(Alteration of Bounda-
ries) Bill

SHRI CHAND RAM: I beg to move:

“That the amendments made ny
Rajya Sabha in the Bill be agreed (0.”

MR. CHAIRMAN: The question is:

“That the amendments made by

Rajya Sabha in the Bill be agreed
to.”

The motion was adopted.

HARYANA AND UTTAR PRADESH
(ALTERATION OF BOUNDARIES)
BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL)- I
beg to move.

“That the bill o provide for the
a.teration of boundaries of the States
of Haryana and Uttar Pradesh and
for matters connected therewith, be
taken into consideration.”

Sir, I am happy to bring forward
this measure which seeks to make an
adjustment in the boundaries between
the States of Haryana and Uttar
Pradesh. This Bill is the product of
an agreed approach made by the Chief
Minmisters of Haryana and Uttar Pra-
desh to find a satisfactory solution to
the problems which arise in the villages
in the wicinity of the Inter-State
boundary between these two Stajes
determined by the deep-stream of
Yamuna which changes from time to
time on account of fluctuation in the
course of the river.

2. I may briefly narrate the back-
ground of this problem. The present
boundary between the two States,
Haryana and Uttar Pradesh, owes its
origin to notifications issued by the
Government of India in the year 1884
and 1887. These notifications were
consolidated in a notification issued in

*Moved with the recommendation of the President.



